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Repatriation of - Remittances by 
Forelfn Collaboratimi Companies aad 

Multinational Companies

*170. SHRI S. S. SOMANI: Will the 
Minister of FINANCE be pleased 'to 
lay a statement showing:

(a) the details regarding the remit
tances made by the following compa
nies, namely, Hindustan Lever, Glaxo, 
Colgate Palmolive, Bata Shoes, India 
Tobacco and Britannia Biscuits com
panies during 1976-77;

(b) whether any differentiation was 
made between the foreign collabora
tion companies and multi-national com
panies in the matter of repatriation of 
remittances during 1976 and 1977; and

(c) if so, the details thereof?

THE MINISTER OF FINANCE 
(SHRI H. M. PATEL): (a) A  state
ment is laid on the Table of the House.

(b) and (c). No differentiation is 
made in regard to remittances by 
foreign collaboration companies and 
foreign companies.

Statement

Name of companies Remittances
made

Rs.

i . Hindustan Lever • 3.°9.94.885

a. Glaxo . . . 86,44,134

3. Colgate Palmolive . i.55-7>»73«
4. Bata Shoes . 14,02,500

5. Indian Tobacco . 2,04,17,637

6. Britannia Biscuits . 21.68,577
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SHRI H. M. PATEL: These amounts 
that are mentioned are dividends and 

is the policy of the Government to 
ailow companies to have dividends re
mitted. In so far as the rest ol the 
policy is concerned, under the Foreign 
Exchange Regulaion Act we are now 
inquiring these Koreign companies— 
multi-nationals or other foreign com
panies—to bring down the capital hold
ing to 40 per cent, in accordance with 
thpt, several o f the companies that 1 
taaye mentioned in the answer have al
ready come down to 40 per cent and 
others are in the process of coming 
down.
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SHRI H. M. PATEL: These com
panies came into existence many years 
ago. At present, many of our Indian 
cortipaines are producing all these 
things like soap, tooth pasted; bodth 
brumes ftp. There is no question of
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asking these companies to close down 
their establishments here. What has 
been done, as I said, is a matter of 
policy that their capital holdings be 
brought down to 40 per cent.

SHRI K. LAKKAPPA; This is a 
very important question and my friend 
has said it very correctly that the 
East India Company which came here 
for trading, took over India eventually. 
Even though we enjoy freedom politi
cally, but because of these ' foreign 
multi-nationals operating throughout 
India, we do not have economic free
dom. The Janata Government is in 
collusion with these foreign companies 
and multi-nationals and they are 
operating very successfully here. The 
present policy of the Government is 
to support them and not control them, 
as the Finance Minister stated. This 
is because today there is a news item 
stating that even deep-sea fishing has 
been handed over to these multi-natio
nals in Kerala. I would like to know 
when you are going to indianise these 
companies operating in the economic 
fields. What concrete and tangible 
steps and result-oriented steps are you 
going to take to indianise these com
panies?

SHRI H. M. PATEL: Indianisation of 
these foreign companies is being carri
ed out in accordance with the law of 
the country. In so far as deep-sea fish
ing etc. is concerned, my hon. friend 
will be happy to know that so far as 
we are concerned, we will bear in 
mind his suggestion. He may, how
ever, please note that these licences 
were given not in the days of the 
Janata Government, but prior to 
th a t .... (Interruptions)

SHRI K. LAKKAPPA: Mr. Speaker, 
Sir, I seek your protection. Will the 
Hon. Minister tell us. when the Gov
ernment is going to withdraw that.. . .
(Interruptions)

sft VTT̂  J*TTT smtft : WBTST 3ft, 
ft ^  ̂1*1*11 MlgJil fa  5TT
fafoft rrgrt 5fTT Tfft
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^  ' 'Sftr ftipft % «rw< fa r  
fafcr Jr fo t f t  | 3TfT% jr a m  v t  

iiftftratf 5ft q^r xrrct t  sfr 4 m
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SHRI H. M. PATEL: So far as the 
foreign technicians who have been 
brought in by these companies or any 
other companies are concerned, their 
terms and conditions are fully regula
ted, and what they would be allowed 
to remit back to their country is also 
determined at the time when their ser
vices are engaged.

«ft ftnrtr f*n r  wjtan : *rm
5ft *5ft f̂t H q i  fcjT  |
fa ff*  % yror yr M W
^  ^r%  f ®  W cra^ ft $t *rf
f[ I t*<M 5ft

fT5^r |, iT5€t-^PTW
^PTrft̂ T =FTT T^t f> I 5PT3T Ml<ff H 
arrtRT Ptut | sfr ?%*r ir 
vufiHt flticTl %, ‘7'T*T % M̂ <il- 

^  frl + H  I in%,TT, *1*1 <.
^  «pt t?t I , t t̂ I  i
5PTcn TTJf ^t Trf^Rft it fcr^T
| ftp i o  sth if 3 ^ t  fa^rra’ f e n
jfFflT I irat TT *T?[
lie'll fa  v̂fRT 3>T 'T^t
^  f%?r Trf r̂at % wsrf^r ^  ^  

f , ^  t  5tt̂ tt ^ ?

SHRI II. M. PATEL: I have only 
told Jhim what the Government’s policy 
is. Certainly, lor the sake of clarifica
tion, • I would like to say that these 
companies will not be allowed to ex
pand in directions such as the one the

hon. Member has mentioned, where 
they can be manufactured in the coun
try.

SHRI VIJAY KUMAR MALHOTRA: 
After some time will they be closed 
down?

SHRI K. GOPAL: The hon. Minis
ter said that some of these companies 
and several other companies under 
FERA have been asked to reduce and 
maintain their foreign capital outlay 
at 40 per cent. But what exactly 
happened was that in many instances 
they raised the capital outlay. For 
example, if the capital was Rs. 10— 
foreign capital Rs. 6 and the Indian 
capital—Rs. 4, what they did was to 
increase the outlay to Rs. 15 and the 
extra Rs. 5 they raised in Indian capi
tal and the element of foreign capital 
is still there. The percentage might 
have gone down but the actual 
amount of foreign capital is still there 
in many of the companies. I would 
like to know whether the hon. Minis
ter is aware of it or, if he cannot give 
any ready reply, will he go into this 
and see that the foreign capital is 
liquidated and the shares are sold to 
Indians?

SHRI H. M. PATEL: The foreign 
shares are being liquidated in order 
that their holdings. . . .

SHRI K. GOPAL: It is not correct,, 
not in all cases.

SHRI H. M. PATEL: I will certainly 
check the information you are giving 
but I may assure you that when I 
say that the company brings down its 
capital to 40 per cent.......

SHRI K. GOPAL; That is my point. 
This 40 per cent is misleading. The 
percentage may go down but the 
actual amount of foreign capital is 
still there. That is my point. Will 
he say see that the exact money in
volved, i.e. the foreign shareg are sold 
to Indians? Why do they want to 
raise Indian capital?
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SHRI H. M. PATEL: It should not be 
sold to Indians is that your point?

MR. SPEAKER: You have n<Jt under
stood the point I will explain. What 
he was saying is: Suppose you want 
to reduce their foreign capital to 40 
per cent what they do is that they float 
further shares and increase the Indian 
percentage but retain the old capital. 
He wants to know why you should 
not ask them to sell their capital and 
reduce it that way?

SHRI H. M. PATEL: In what way 
can we ask them to sell their shares 
in this country?

SHRI K. GOPAL: Many companies 
have done it.

cordance with the policy which has 
been adopted so far. Actually, the 
quantum of dividends which will be 
going hereafter will be substantially 
reduced. The suggestion is that they 
should be reduced still further or eli
minated altogether. We can certainly 
examine it.

SHRIMATI V. JEYALAKSHMI: I
want to bring to the notice of the 
Minister that there is one foreign com
pany i.e. a Swedish company kpown 
as WIMCO which is producing mat
ches in the country. . . .

SHRI K. LAKKAPPA: Even for
matches they want foreign collabora
tion.

SHRI H. M. PATEL: The way we 
are doing to-day is a much better way. 
But I will certainly examine your 
suggestion and go into it.

MR. SPEAKER: Mr. Chitta Basu. 
You want to put a question?. . . .  No 
member has a right to sleep in the 
House.

SHRI CHITTA BASU: May I know 
from the hon. Minister, when he has 
admitted that there have been remit
tances of profits or dividends by these 
multinationals from our country and 
that also he concedes on the basis of 
the law as it prevails to-day, does he 
not consider that the prevailing law 
is not subserving the national interests 
of the country particularly in relation 
to these multinationals and foreign 
companies. In view of this, would the 
government consider to review this 
legal provision and see that there may 
not be any drain of wealth from our 
country and particularly, put a curb 
on the remittances o f foreign com
panies and particularly, the multina
tionals?

SHRI H. M. PATEL: The hon. Mem
ber can rest assured that we are not 
going to encourage a greater drain than 
there used to take place before in ac

SHRIMATI V. JEYALAKSHMI: 
They get all the raw materials at con
cessional rates and on account of their 
commanding position, our small-scale 
and cottage match industry is suffering. 
This Wimco Company has been provid
ed raw materials on concessional 
rates and they are having their own 
marketing facilities. They are crip
pling the match industry in the small- 
scale and cottage industry sector. Is 
the Government aware that it is an 
entirely foreign company? Secondly, 
what steps have the Government taken 
to wind up that company so that the 
small scale industries and the cottage 
industries might thrive?

SHRI H. M. PATEL: So far as the 
Wimco Company is concerned, just to 
give a history of it, there was a time 
when it had the entire marketing. It 
was the sole producer of matches. 
Today it produces, as far as I know, 
30 per cent; this is the latest figure of 
the total production of matches that is 
done by Wimco. The rest is done by 
cottage manufacturers. Unfair com
petition, if any, can certainly be gone 
into. But all the concessions in the 
matter of excise etc. are given to the 
cottage industries and not to Wimco at 
all.




